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ORIGINAL APPLICATION NO. 69 of 2022

IN THE MATTER OF:
Parul Bawa ...Applicant
Versus
State of Haryana ...Respondent

REPLY ON BEHALF OF M/S SVC & LAHRI PURSUANT TO
THE ORDER DATED 08.08.2022 PASSED BY THIS
HON’BLE TRIBUNAL.

FOR INDEX
[KINDLY SEE INSIDE]

ADVOCATE FOR THE RESPONDENT - M/S SVC & LAHRI
SAURABH RAJPAL
Filed on:- 09.09.2022










18.

Proof of service

-96-















10.

1i.

It is submitted that in the present case, the allegation
qua the felling of trees in the land in question has been
made and further there is an averment that the land in
question is a “deemed forest area” in view of the order
dated 05.03.2019 passed in O.A. No. 407/2013 in the
matter of M/s Monika Industries Vs. State of Rajasthan.
However, the said allegations are completely bald and
baseless as there is no such order in the said matter.
In fact, the issue was dealt in the matter O.A. No.
407 /2017 in the matter of Lt Col.(Retd.) Sarvadaman
Singh Oberoi Vs. State of Haryana & Ors. and the same
has also not attained the finality till date. Moreover,
the following submissions are necessary for assisting
the Hon’ble tribunal with regard to issue involved:

The complaint qua the tree felling was for the year of
2020 against the erstwhile owners for which the
Competent Authority (Forest Department) registered
the case vide Forest offence Report No. 100/0452
dated 13.01.2020 and FIR was also lodged for illegal
cutting of trees in the police station Surajkund (FIR
No. 24/2020) and the same is pending before the
Environment Court which is listed on 03.10.2022.
That further vide order. dated 05.03.2019 passed
by this Hon’ble Tribunal in O.A. No. 407/ 2017, the












It is submitted that the issue arising out of the
O.A.No. 407 of 2017 could not be finalized as the
judgment in the similar matter involving the
similar issue (i.e. Civil Appeal no. 10294/2013
titled as “Narendra Singh & Ors. Versus Divesh
Bhutani & Ors.”) was pending and the same has
been decided finally vide judgment and order dated
21.07.2022 wherein, inter alia it was observed as

under:

“40. Hence, the question is what is the dictionary meaning of
the word ‘forest’. Most of the well-known dictionaries are more
or less consistent when it comes to the meaning of the word
‘forest’. The erstwhile Nagpur High Court in the case of Laxman
Ichharam v. The Divisional Forest Officer, Raigarh10 made an
attempt to define ‘forests’ by referring to dictionary meaning of
the word ‘forest’ in the Oxford English dictionary. Paragraph 13
of the said decision reads thus:

“183. The term ‘forest’ has not been defined anywhere in the
Forest Act. In the absence of such a definition the word ‘forest’
must be taken in its ordinary dictionary sense. The Shorter
Oxford English Dictionary, Vol.I, gives the following meaning to
it

‘1. An extensive tract of land covered with trees and
undergrowth, sometimes intermingled with pasture..........
2. Law. A woodland district, usually belonging to the king, set
apart for hunting wild beasts and game etc.,.........

3. A wild uncultivated waste.”

The Cambridge dictionary defines a forest as under:

“a large area of land covered with trees and plants usually
larger than a wood, or the trees and plants themselves.

» Merriam-Webster dictionary defines a forest as under:-
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13.

f.o

under the category i.e., “status to be decided of NCZ’
which includes the Plots of Applicant Colony as well
wherein, the construction is under process. However,
the Original Applicant has only targeted the answering
Respondent which clearly shows its malafide
intentions towards the answering Respondent. Thus, it
shows that the Answering Respondent is not
concerned about the Environment at large but has
initiated the present litigation out of motive to harass
the answering Respondent who has not raised any
structure due to pendency of the approvals.

It is submitted that the captioned Original Application
is a projected application and has been filed in the
form of letter petition through the present complainant
in order to harass the Answering Respondent herein
thereby concocting a story of Environmental
degradation without verifying the facts of the present
case. Thus, from the above narrated facts, it is very

well clear that the grievance of the complainant is false
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M Gma” Saurabh Rajpal <advocatesaurabhrajpal@gmail.com>

Service of the Reply on Behalf of SVC Lahri in O.A.No. 69 of 2022 titled as Parul

Bawa Vs State of Haryana
1 message

Saurabh Rajpal <advocatesaurabhrajpal@gmail.com> 10 September 2022 at 12:49
To: parul-bawa@hotmail.com, rkjust25@gmail.com

Respected Sir(s),

kindly find attached herewith the Reply on Behalf of SVC Lahriin O.A.No. 69 of 2022 titled as Parul Bawa Vs State of
Haryana.

Thanks & Regards
Saurabh Rajpal

Advocate for Respondent (SVC & Lahri)
9971792885
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